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No.1221Vidhayee & Sansadiya Karja2002 

Dated Dehmdun. April I 7,2002 

Miscellaneous 

In pursuance of the provision of clause (3) of Article 348 of the Constitution of 
India, the Govern-m is @eased to ollder-the publication oi the fdlowing English tmnslafkn 
of the Uttar Pradesh Krishi Utpadan Mandi Samiti (Aipkatik Vyavastha) (Uttaranchal 

Amendment) Act. 2002 (Uttaranchal Adhiniyam Sankhyz 23 of 3.0021. 

As passed by the Uttaranchal Legislative Assembiy and assented to by the 
Governor on 10th April, 2002. 

I THE UTTAR PRADESH KRISHl UTPADAN MANDI SAMlTl 
1 

1 (Aipkalik Vyavastha) (Uttaranchal Amend rncnt) Act, 2002 

(Uttaranchal Act No. 03 of20?2 j 
*r 

AN .; 
, . 

ACT 

Furthcr (D amcnd thc Uth Pradcsh Krishi Lltpntl;~n X i ~ : ~ r l i  Saniiti 

(AIpkalik Vyavastha} Adhiniyam,l972 

11 is here by enacted in Ihe fifty t y r d  ycar of the I<cpt~blir: : ~ f  IrtOia as 

Follows :- 

(ii) It shall bc dcemed to havc cnmc in to fibrcu nn Ilcccrnl~cr 3 1, 

ZOO l 

2. In section-;? of h c  Uthr Pradcsh Krishi 111ptIan ?u;ar:rii Samiti Arncndrncnt t r l  
sCCHO~-2  OC U-P Acr 

(Alpekalik-Vyavaslhe) Adhiniyam,l972 herc iri after rcici~ei ro as thc No.-, 1972 
principal Act, in st~h Scetion ( I ) ,  for thc wonis and Zgurcs" till 

Decrnbcr 31. 2001" Thc worts and figure" lill Dcccrnbdr 7 1 ,  2002" 

shall be substitutd. 



Repeal and Savings ?; (i) The Uttar Pradesh fiishi Utpadan Mandi Samiti (Alpakalik 
Vyavatha) (Uttaranchal Sanshodhan) Adhyadesh, 2001 is hcrc by 

repealed. 

( i i )  Notwithstanding such repwl, any thing donc or any action 

taken under the cormsponding p:-<;visions of the principal A c t  as 

amcndcd by the Ordinance rcfer:~I to in sub-scclion (1). shall be 

deemed to hnvc b m n  clonc clr takcn under thc corresponding 

provisions of thc principaI Act, a s  amended by this Act, as i T  t l~c  

provisions of his Act whcrc in fi~rcc at all material timcs. 

(SCRJIT SlNGH BARNALA) 
Governor. Ullaranchal. 

By Order, 

(R. P. PANDEY) 
Sachiv. 
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